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IN- THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

0.2.N0,110/94 Dt. of Order:08.06.1994
Between )
Sri K.SrinivaSulu ) .+« Applicant

and

1. The Sub~Divisicnal Officer,
" Telecom, Chittoor-517007

. 2. The Telecom Distt. Manager,

Tirupathi - 517 501

3. The Chairman,
Telecom Commission
(rep. Unidn of India)

New Delhi~110 001, .+ Respondents
Counsel for the Applicant 33 Mr. C, Suryanara?ana
Counsel for the Respondents $: Mr. N.R., Devraj, Sr.CGSC
CORAM;:

HON'BLE SHRI A.B, GORTHI, MEMBER (ADMN) "o

HON'BLE SHRI T, CHANBRASEKHARA REDDY, MEMBER{(JUDL.,)

ORDER

IAs per Hon'ble Shri A.B.Gorthi, Member (Admn)

The applicant states that he was initislly engaged
s a casual mazdcer under Sub-Divisional Officer, Telecom

Tirupathi on 1.6.84. Ever since he has been working as a

\¢asual mazdoor under different SDOs with some short intermitte

brakes, Such bé%kes did not exceed at any time a periogd

of six months and the said bﬁ%ke; were caused merely on
account of thé fact that there was no work and not because
that the applicant asbandoned the work., Finally, he hegziz;ﬁ:

dis-engaged with effect from 1.7.92,

((,' | | | | .2
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Copy tos=-
1. The Sub Divlslonal DPFlcer,
Telecom, Chittoor - 517 007.
2,y The Telscom Dlstr;ct Manager,
" Thirupathi - 517 501, -

3. The Chairman, Telécom ‘EBommission,
Union of Indla, Neu Delhi - 110 001.
4, One copy to Mr.C. Suryanarayana, Advocate,CAT, Hyderabad.
52 'One copy to Mr.N.R. Devraj, 8r,CGSC,CAT,Hyderabad.,
6. One copy to.Library, CAT, Hyderabad.
7' Dne spare coby.' ‘
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2, . Heard learned counsel for both the Parties. ?
Mr C, Shryaﬁar;yaﬁa, Coﬁnﬂel for the appiicént'cohtends l
that as the appllcant had worked w1th the respondents !
in a year,
for 240 i daysé the resp0ndents are duty bound to keep
the name of the appllcant on the live casual labour register
and re-engdgé his as ©on ‘as there is work. T
3. . 'Ihefe does mot seem to be any dispute about the
facts that the spplicent wo}ked with the reepondents as
stated in the CA. Accordingly, we dispose of this QA with
the following direction to the respondents.
1. ‘ The name of the applicant shall be t:ken on the
Live casual labour register,
2. The applicant . 'shall -be re-engaged assoon as
thefe is work and in preference to freshers and
juniors. ' iu
3. The caee of the applicant for grant of temporary:
statﬁs and his subsequent regularisation will be
taken up in accordance with the extant scheme.
4, 0A ordered accordingly. Neo costs,
T e ~ _j;\,u&gps
(T .CHANDRASEKHARA REDDY) (A.B. GORY¥HI)
Member (Judl,) Member (Admn)
Dated:The 08th June, 1994 1.
(Dictated in the Open Court)
Wi, s,
mvl 'DEPUTY REGISTRAR(J)
contdess
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